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Commission for administration of scheduled
areas and scheduled tribes

4456. SHR1I K. NARAYANA RAO:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether a Commission in terms of art-
icle 339 of the Constitution was ever app-
pinted by the President of India to report
on the admunistration of the Scheduled Areas
and the Scheduled Tribes;

(b) 1if 50, the main recommendations there
of ;

(c) whether the union Government had
ever given any ‘executive’ directions to any
State within the meaning of Article 339 (2) for
drawing up and execution of the schemes
essential for the benefit of the Scheduled
Tribes; and

(d) 1f not, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOC-
IAL WELFARE(SHRI K. 8. RAMASWAMY)
(8) Yes,Sir. A Commussion under Article
339 (1) was appionted in April, 1960 and its
report was received :n  October, 1961.

(b) The report was laid on the table of
the House in November, 1961.

(¢) and (d). The welfare schemes are
drawn up in consultation with the State
Government, The directions for implemen-
tation of the schemes are contained in the
plan documents and State Governments
proceed accordingly. The Planning Commis~
sion and the concerned administrative
departments also review the progress of
schemes at the time of annual plan discussion
at which State ropresentives are present,
There has, therefore, been no occasion to take
recourse to the provisions of Article 339 (2)
of the Constitntion to issue any specific
directives to the State Goveraments,
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Development of Bombay Konkan Goa Road
as a National Highway

4458. SHRI SHANKARRAO SAVANT :
Will the Muuster of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Government of Maharash«
tra has requested the Central Government to
upgrade the Bombay—-Kankan--Goa Road
(B. X. G. Road) as a National Highway;
and

(b) if 30, the reaction of Central Govern-
ment thereon ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) Yes,
Sir, ‘.

(b) The entire question of expanding the
present Nations! Highway system, inclnding
the inclusion of the Bombay-Konkan-Goa
Road in that system, is under considerstion.





